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HOUSE OF THE PEOPLE
Fnday, 4th July. 1952

Thv> House met at a Quarter Past Eight 
of the Clock ‘

[ M r .  S p e a k e r  i n  the Chair}
QUESTIONS ANT ANSWERS

(See Part I)

9-20 A.M.

ELECTION TO COMMITTEES 
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[The Minister of Educatioii, Natmzal 
Besoorees and ScleatUlo Besearch 
(Manlana A a4 ): I beg to move:

“That this House do proceed to 
elect, in such m anner-^ the Speal(> 
er may direct, three members from 
the House of the People to serve on 
the Central Advisory Board of Ar
chaeology constitute by the Gov
ernment of India.”]
Mr. Spemkw: Th^ qiKstlon is;

(.,• "That this House do proceed to 
I; elect, in such manner as the 

Speaker may direct, three memi 
bers from the House of the People 
to serve on the Central AdWsory 
Board of Archaeology constituted 
by the 06vehiment of India.”

The motion was adopted.
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[Maulana Asad: I beg to move:

“That this House do proceed to 
elect, in such manner as the
Speaker may direct, two mem
bers from among themselves to 
be members of the All India 
Council Ifor Technical Education 
for a term of three years ending 
the 29th AprU, 1955.”] -
Mr, Speaker: The question is:

“■niat this House do proceed to 
elect, in such manner as the
Speaker may direct, two members 
from among themselves to be 
members of the All India Council 
for Technical Education for a term 
of three years ending the 29th 
April, 1955."

The motion was adopted.
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[Maolana Aiad: 1 beg to move:
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“That in pursuance of item 
(xviii) of Clause (1) of Statute 8 

‘ of the revised Statutes of the Ali
garh Muslim University, this House 
do proceed to elect, in such manner 
as the Speaker may direct, two 
members from among themselves 
to be members of the Court of the 
Aligarh Muslim University for a 
period of five years.”]
Mr. Speaker; The question is:

**That in pursuance of item 
(xviii) of Clause (1) of Statute 8 
of the revised Statutes of the Ali
garh Muslim University, this
House do proceed to elect, in such 
manner as the Speaker may direct, 
two members from among them
selves to be members of the Court 
of the Aligarh Muslim University 
for a period of five years.”

• The motion was adopted.
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Maolana Azad: I beg to move:
**That in pursuance of item 

(xvii) of Clause (1) 61 Statute 14 
of the revised Statutes oi the 
Banaras Hindu University, this 
House do proceed to elect, in nuA 
manner as the Speaker may direct, 
two members from among them
selves to be members of the Court 
of the Banaras Hindu University 
for a period of five years.”]
Mr. Speaker: The question is: 

**That in pursuance of item 
(xvii) of Qause (1) of Statute 14 
of the revised Statutes of the 
Banaras Hindu University, this 
House do proceed to elect in such 
manner as the Speaker may direct.
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two members from among thenv 
selves to be members of the Court 
of the Banaras Hindu University 
for a period of five years.”

The motion was adopted.
I n d ia n  Co u n c il  o f  M ed ica l  R esea r c h

The Minister of Health (BaJknmarl 
Amrit Kaar: I beg to move:

*‘That this House do proceed to 
elect, in such manner as the
Speaker may direct, two members 
from among themselves to sit on 
the Governing Body of the Indian 
Council of Medical Research ”
Mr. Speaker: The question is:

’‘That this House do proceed to 
elect, in such manner as the 
Speaker may direct, two members 
from among themselves to sit on 
the Governing Body of the Indian 
Council of Medical Research.**

The motion was adopted.
Mr. Speaker: I have to inform hon. 

Members that the following dates have 
been fixed for receiving nominations 
and holding elections, if necessary, in 
connection with the following Com
mittees:

D ate  fo r 
e lection.

D ate  for 
nom ination

7-7-1962 10-7-1952

1. O n tr a l  AdviBOry^
B oard  of A rch- 
aoology

2. AJl Ind ia  Council 
fo r Technical E d u 
cation

3. C ourt o f the Ali- 
garli MuHlim U ni
versity

i. C ourt o f the  
B anaras H indu 
U niversity  

5. Ind ian  Council o f 
Medical R esearch ^
The nominations for these Com

mittees will be received in the Parlia
mentary Notice Office upto 12 noon 
on the dates mentioned for the pur
pose. The elections, which will be 
conducted by means of the single, 
transferable vote, will be held in the 
Deputy Secretary’s Room (No. 21) in 
the Parliament House between the 
hours 10-30 a .m . and 1 p.m .

8-7-1952 11-7-1952

APPROPRIATION (RAILWAYS) -j 
NO. X BILL 

The Minister of Railways 
Transport (Shri L. B. Sbastri)
to move*:

‘‘That the Bill to authorise pay
ment and appropriation of certain 
sums from and out of the Consoli
dated Fund of India for the 
service of the financial year 1952-
♦Moved with the recommendation 
of the President.

pay- /




